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STATE Vs. Amir
FIR No.: 269/2020
PS: P.I.A
U/s: 356/379/411 IPC

C

13.10.2020
Present :

Ld. APP for the State is present through Video Conferencing.
Ld. Counsel for accused is present through video conferencing.
An application for grant of bail u/s 437 Cr.P.0 is moved on behalf of

accused Amir.
Bail application perused. Reply filed by 10 also perused.
Ld. Counsel for the accused has submitted that accused is in JC
since 30.09.2020. Ld. Cl. has further submitted that the accused has been falsely
implicated in the present case. He is not a previous convict. Ld. Cl. has also
submitted that accused is a young aged person and is the sole bread erner of his
family.
Ld. APP for the State has opposed the bail application of the
accused stating that the allegations are serious in nature, accused was
apprehended on the spot and the stolen property has been recovered from him.
Ld. APP has further submitted that he can commit similar offence in future.
Heard both the parties.
In the present case, the accused is in J/C since 30.09.2020. Case
property in the present case has already been recovered. Investigation has also
been completed. 10 has not revealed any previous involvement of accused in any
other case. Further, the aspect of de-congestion of jails in light of Covid-19
pandemic is also a relevant consideration. Keeping in view the facts and
circumstances of the case, accused is admitted to Court bail on furnishing of bail
bond in the sum of Rs.10000/- with one surety in the like amount subject to
the conditions that :1.
The accused shall cooperate with the 10 during the investigation.
2.
Accused shall not indulge in similar offence as that of which he is the
accused.
3.
He will not try to tamper with the evidence and will not try to contact
the complainant during the pendency of the case.
Accordingly, bail application disposed off. Copy of this order be sent
to Ld. Counsel for accused on his email ID. Order be also uploaded on the
website of District Courts.

(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 13.10.2020
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State vs. S.D. Malik & Anr.
FIR NO.63/2016
U/s: 420/406/34 IPC
PS: Krishna Nagar
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Present:- Ld. APP for the State is present through VC.
Sh. Raj Kumar, Ld. Counsel for the applicant is present
through V.C.
The present application has been filed U/s 156 (3) Cr.P.C.
seeking arrest of the accused Smt. S.D. Malik for non-compliance of
orders of Hon'ble Supreme Court of India and Ld. Sessions Court and
also seeking update regarding the status of investigation in the present
case. The facts leading upto the present application are as follows.
One M/s AMS Services Pvt. Ltd. had lodged complaint against S.D.
Malik and R.P. Malik, on the basis of which FIR No. 63/16 PS: Krishna
Nagar U/s 406/420/34 IPC was lodged. The present application states
that the applicant Devender Kapoor is the victim in this FIR. It is
stated in the application that the above named accused persons had
moved an application seeking anticipatory bail, which was decided by
the Ld. ASJ Sh. Ravinder Dudeja vide order dated 02.03.2016 and as
per the said order, the accused persons were directed to deposit the
FDR of One Crore rupees, in favour of Ld. CMM (East). Accordingly,
the accused persons deposited the FD of Rupees One Crore, in
compliance of the said order. It is further stated in the present
application that subsequently, the above named accused persons filed
petition U/s: 482 Cr.P.C. for quashing of the above mentioned FIR and
vide order dated 01.12.16 of Hon'ble Delhi High Court, the said FIR
was quashed. Thereafter, the accused persons also moved an
application dated 02.01.2017 for release of the FDR of one crore

-2rupees which was deposited in compliance of the anticipatory bail
order and the said application was allowed and the original FD of
Rupees One Crore was released to the accused vide order dated
07.01.2017 of the Court. It is stated in the application that the order of
Hon'ble Delhi High Court dated 01.12.2016 was challenged before the
Supreme Court and vide order dated 09.10.2018, a three Judge Bench
of Hon'ble Supreme Court of India set aside the order of Hon'ble High
Court of Delhi stating that trial/investigation will have to be commenced
from the stage it was interdicted by the order of Hon'ble High Court of
Delhi dated 01.12.2016. The applicant has averred that in view of the
above mentioned order of Hon'ble Supreme Court, the accused is
liable to re deposit the FDR of one crore rupees, in compliance of the
bail order dated 02.03.2016. It is also averred that as the accused has
not re deposited the said FDR in the Court, she is liable to be arrested
for non-compliance of the orders of Hon'ble Supreme Court and the
Ld. Sessions Court dated 09.10.2018 and 02.03.2016 respectively. It
is also averred that the 10 has also committed similar non-compliance
of the court orders. Accordingly, it is prayed by the applicant that SHO
PS: Krishna Nagar be directed to arrest the accused and take
appropriate action against the erring police officials. At this stage, it is
pertinent to mention that the abovenamed

R.P. Malik has already

expired and hence the present application seeks relief only against
Smt. S.D. Malik.
I have perused the application carefully. I have also
carefully perused the order dated 09.10.18 of Hon'ble Supreme Court
of India. Para 4 of the said order holds that the trial/investigation in the
present FIR will now have to be commenced from the stage it was
interdicted by the impugned order of the Hon'ble Delhi High Court. It is
clear that the said order of the Hon'ble Supreme Court has only

-3revived the investigation in the present FIR and no further order or
direction qua the accused has been made vide the said order. I am
therefore, unable to agree with the contention of the Ld. Counsel for
the applicant that as investigation has to be re -commenced, the
accused now has to again deposit the FDR of One Crore rupees,
which was deposited in terms of the earlier anticipatory bail order of
Ld. Sessions Court dated 02.03.2016. In my considered opinion, an
order of the superior court directing re -commencement of
investigation is not ipso facto a revival of the anticipatory bail order
with its attendant conditions. The Ld. Counsel for the applicant has
relied upon one judgment of Hon'ble Supreme Court of India titled
"Jagtar Singh Vs. The State of Punjab" dt. 17.12.2004. However, the
said judgment was rendered on completely different facts and has no
relevance to the factual matrix before this court. Further, it is also
pertinent to mention that in so far as the relief sought by the applicant
qua the arrest of the accused is concerned, I am of the opinion that the
court cannot direct the 10 to arrest a particular accused in any FIR, as
arrest is a prerogative to be exercised by the 10 and the Court cannot
step into the shoes of the Investigating Officer. Reliance is placed
upon the judgment of the Delhi High Court in the case titled "Court on
its own Motion Vs. State CBI 243 (2017)DLT 373 (DB)".

‘--(Aakaii sha
Vyas)
MM-05 (East)/KKD Court
Delhi/ 13.10.2020

State Vs. Kapil
FIR No.:0460/2020
PS:Krishna Nagar
U/s:380/411

13.10.2020.
Fresh application U/s 437 Cr.P.0 for bail on behalf of
accused/applicant, received by way of email.

Present:- Ld. APP for the State is present through VC.
None for the applicant through V.C.
10/SHO of PS concerned to file reply on 14.10.2020.

(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 13.10.2020

State Vs. Mohd. Aslam
eFIR No.: 22538/20
PS:Shakarpur
U/s: 3791PC

13.10.2020.
Fresh application on behalf of accused/applicant for supply of copy of
e-FIR, received by way of email.

Present:- Ld. APP for the State is present through VC.
None for the applicant through V.C.
Put up with file on 17.10.2020.

(Aakankgffa Vyas)
MM-05 (East)/KKD Court
Delhi/ 13.10.2020

•

State Vs. Lalit Singh
FIR No.:324/2020
PS:Shakarpur
U/s :380/457/511 IPC

13.10.2020.
Fresh application U/s 437 Cr.P.0 for bail on behalf of
accused/applicant, duly forwarded by Jail Superintendent received by
way of email.

Present:- Ld. APP for the State is present through VC.
None for the applicant through V.C.
10/SHO of PS concerned to file reply on 14.10.2020.

(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 13.10.2020

State Vs. Raj Kumar
FIR No.:0081/2020
PS:PIA
U/s:279/337 IPC

13.10.2020.
Fresh application on behalf of applicant for release of Fitness and
Insurance of vehicle bearing No. DL-1LY-4438 and DL of the driver,
received by way of email.

Present:- Ld. APP for the State is present through VC.
None for the applicant through V.C.
10/SHO of PS concerned to file reply on 16.10.2020.

(Aakar*s a Vyas)
MM-05 (East)/KKD Court
Delhi/ 13.10.2020

State Vs. Rohit
FIR No.:0440/2020
PS:Krishna Nagar
U/s:25/54/59 Arms Act, 103 DP Act and 411 IPC

13.10.2020.
Fresh application on behalf of accused/applicant for calling status
report from the Jail Superintendent, as to why accused has not been
released, despite order for release on personal bond, received by way
of email.

Present:- Ld. APP for the State is present through VC.
None for the applicant through V.C.
Application perused. Let report be called from the Jail
Superintendent concerned for 14.10.2020.

(Aakanks a Vyas)
MM-05 (East)/KKD Court
Delhi/ 13.10.2020

State Vs. Karan Dutta
FIR No.:29/2017
PS:Shakarpur
U/s:356/379/411/34 IPC

13.10.2020.
Fresh application on behalf of accused/applicant for cancellation of
NBW issued against him, received by way of email.

Present:- Ld. APP for the State is present through VC.
None for the applicant through V.C.
Put up with file on 16.10.2020.

Vyas)
MM-05 (East)/KKD Court
Delhi/ 13.10.2020

State Vs. Gorav @ Lefti
FIR No.:0355/2020
PS:Krishna Nagar
U/s:302 & 34 IPC

13.10.2020.
Fresh application on behalf of accused/applicant for supply of copy of
chargesheet, statement and other documents, received by way of
email.

Present:- Ld. APP for the State is present through VC.
None for the applicant through V.C.
Put up with file on 17.10.2020.
---(Aaltz ha Vyas)
MM-05 (East)/KKD Court
Delhi/ 13.10.2020

State Vs. Raju @ Dhanu
FIR No.: 342/2019
PS: Shakarpur
U/s:393/34 IPC

13.10.2020.
Present:- Ld. APP for the State is present through VC.
None for the accused and surety.
The present bail bond has been received from the Ld. Duty
MM.
I have perused the record. Vide order 12.10.2020, the bail
bond filed by the accused has been rejected. Further, the accused
was not present before the Ld. Duty MM on 12.10.2020, nor is he
present before the court through V.C. today.
Issue notice to the accused, through 10, returnable for
19.10.2020.
Copy of this order be sent to the Ld. CI on his email ID.
Order be also uploaded on the website of District Courts.

(Aakan a Vyas)
MM-05 (East)/KKD Court
Delhi/ 13.10.2020

State Vs. Not known
FIR No.272/2020
PS : PIA
U/s: 279/337 IPC

1

13.10.2020.
Present :

Ld. APP for the State is present through Video Conferencing.
None for applicant through V.C.

The present application for release of vehicle Motorcycle bearing
No.UP 14-CE 9068 on Superdari has been filed by the applicant.
Reply has been filed under the signature of HC Jagsoran wherein it is submitted
that there is no objection for the release of vehicle to the rightful owner only.
In view of the no objection of 10, oral arguments of Ld. Counsel for applicant are
dispensed with.
The Hon'ble High Court has observed in Manjit Singh V. State CRL. M.C.
4485/2013 and CRL. M.A. No. 16055/2013 decided on 10.09.2014 as follows:
"Vehicles"
1.
Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama; taking photographs of the vehicle; valuation report; and a security bond.
2.
The photographs of the vehicle should be attested and countersigned by the complainant,
accused as well as by the person to whom the custody is handed over.
3.
The production of the vehicle should not be insisted upon during the trial. The panchnama
and photographs alongwith the valuation report should sufficient for the purpose of evidence.
4.
Return of vehicles and permission for sale thereof should be general norm rather than the
exception.
In these circumstances the aforesaid vehicle be released to the rightful owner only subject
to satisfaction of the I0/ SHO about the following conditions:
1.
I0 shall prepare detailed panchnama mentioning the colour, appearance, Engine no.
Chassis No., registered owner and other necessary details of the vehicle:
2.
10 shall take the colour photographs of the vehicle from different angles and also of the
engine number and the chassis number of the vehicle.
3.
The photographs should be attested and counter signed by the complainant, accused and
rightful owner.
4.
I0 shall get the vehicle valued from a proper valuer and shall take a valuation report in this
regard from the valuer.
5.
10 shall take the security bond of appropriate value from the rightful owner, taking into
consideration the valuation report.
Copy of this order be sent to Ld. Counsel on his email ID and be also sent to the SHO PS
concerned for compliance. Order be also uploaded on the website of District Courts.

,s\ --(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 13.10.2020
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13.10.2020.
Present:-

State Vs. Unknown
FIR No.: 275/2020
PS :PIA
U/s:279/337 IPC

Karkardoor
Ld. APP for the State is present through VC.
Ld. Cl. Sh. Manoj Yadav for applicant through V.C.

The present application for release of vehicle Bus bearing No.UP13BT1717 on
Superdari has been filed by the applicant.
Reply has been filed under the signature of PSI Yashpal wherein it is submitted
that there is no objection for the release of vehicle to the rightful owner only.
In view of the no objection of JO, oral arguments of Ld. Counsel for applicant are
dispensed with.
The Hon'ble High Court has observed in Manjit Singh V. State CRL. M.C.
4485/2013 and CRL. M.A. No. 16055/2013 decided on 10.09.2014 as follows:
"Vehicles"
1.
Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama; taking photographs of the vehicle; valuation report; and a security bond.
2.
The photographs of the vehicle should be attested and countersigned by the complainant,
accused as well as by the person to whom the custody is handed over.
3.
The production of the vehicle should not be insisted upon during the trial. The panchnama
and photographs alongwith the valuation report should sufficient for the purpose of evidence.
4.
Return of vehicles and permission for sale thereof should be general norm rather than the
exception.
In these circumstances the aforesaid vehicle be released to the rightful owner only subject
to satisfaction of the I0/ SHO about the following conditions:
1.
That the mechanical inspection of the vehicle in question has been conducted and the
vehicle in question was insured on the date of the alleged accident .
2.
IO shall prepare detailed panchnama mentioning the colour, appearance, Engine no.
Chassis No., registered owner and other necessary details of the vehicle:
3.
10 shall take the colour photographs of the vehicle from different angles and also of the
engine number and the chassis number of the vehicle.
4.
The photographs should be attested and counter signed by the complainant, accused and
rightful owner.
5.
I0 shall get the vehicle valued from a proper valuer and shall take a valuation report in this
regard from the valuer.
6.
10 shall take the security bond of appropriate value from the rightful owner, taking into
consideration the valuation report.
Copy of this order be sent to Ld. Counsel on his email ID and be also sent to the SHO PS
concerned for compliance. Order be also uploaded on the website of District Courts.

(Aakah-ks a Vyas)
MM-05 (East)/KKD Court
Delhi/ 13.10.2020

Ramesh Kumar Arora VS. 1. SHO Krishna Nagar
2. Indu Sharma, Branch Manager, Canara Bank
De1111-:::2

13.10.2020.

Present:- None for applicant through V.C.
Application perused. Status Report perused. Copy of the
Status Report be supplied to the Ld. CI for the applicant.
Application, accordingly stands disposed off.
Copy of this order be sent to the Ld. CI for the applicant on
his email ID. Order be also uploaded on the website of District Courts.

(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 13.10.2020

State Vs. Imran Ali
FIR No.793/2006
PS : Shakarpur
U/s: 323/324 IPC
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13.10.2020.
Present:- Ld. APP for the State is present through VC.
None for applicant through V.C.
Application perused. This court is not the appropriate
forum for filing of the present application and the same is required to
be filed before the Court having territorial jurisdiction over PS: Laxmi
Nagar.
Hence, the present application is dismissed for want of
territorial jurisdiction. Application accordingly stands disposed off.

Copy of this order be sent to Ld. CI for applicant through
email. Order be uploaded on the website of District Courts.

(Aakari4ia Vyas)
MM-05 (East)/KKD Court
Delhi/ 13.10.2020
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STATE Vs. Munesh
FIR No.: 264/2020
PS: PIA
U/s: 394/411/34 IPC

13.10.2020
Present:- Ld. APP for the State is present through VC.
Ld. Cl. Sh. Mohd. Musharraf for accused/applicant through
V.C.
Application perused. Reply of the 10 perused. As per the
reply of the 10, he is moving a discharge application qua the present
accused, before the Jail Duty MM. In view of this reply of the 10, the
present bail application is being disposed off being infructuous.
Copy of this order be sent to Ld. Cl. for applicant on his
email ID. Order be also uploaded on the website of District Courts.
.---(Aakaii
is a Vyas)
MM-05 (East)/KKD Court
Delhi/ 13.10.2020

STATE Vs. Bipin Kumar
FIR No.: 466/2020
PS: Krishna Nagar
U/s: 356/379/34 IPC
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13.10.2020
Present:-

Ld. APP for the State is present through VC.
Ld. Cl. Sh. B.L. Yadav for accused/applicant through V.C.
This is a bail application moved on behalf of accused Vipin Kumar.
Bail application perused. Reply of 10 perused.

Ld. Counsel for the accused has submitted that accused is in JC
since 01.10.2020. Ld. Cl. has further submitted that the accused has been falsely
implicated in the present case and he is not a previous convict. Ld. Cl. has also
submitted that the main accused has already been granted bail. Ld. Cl. has also
submitted that the accused is a young boy of age 18-20 years.
Ld. APP for the State has opposed the bail application of the
accused stating that the allegations are serious in nature. Further, the present
accused has been arrested on the disclosure of the co-accused who was
apprehended on the spot, on the next day after the incident itself and the stolen
property was recovered from the present accused.
Heard both the parties.
In the present case, the accused is in J/C since 01.10.2020. Case
property in the present case has already been recovered. The co-accused was
apprehended at the spot itself. 10 has not revealed any previous involvement of
accused in any other case. Further, the aspect of de-congestion of jails in light of
Covid-19 pandemic is also a relevant consideration. Keeping in view the facts and
circumstances of the case, accused is admitted to Court bail on furnishing of bail
bond in the sum of Rs. 10,000/- with one surety in the like amount subject to
the conditions that :1.
The accused shall cooperate with the 10 during the investigation.
2.
Accused shall not indulge in similar offence as that of which he is the
accused.
3.
He will not try to tamper with the evidence and will not try to contact
the complainant during the pendency of the case.
Accordingly, bail application disposed off. Copy of this order be sent
to Ld. Counsel for accused on his email ID. Order be also uploaded on the
website of District Courts.
(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 12.10.2020

.MRT
' •.S1-1A VYAS
A.116troi:
Court
13.10.2020
Present :

eFIR No.: 011483/2020
PS: Krishna Nagar
U/s: 379 IPC
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Ld. APP for the State is present through Video Conferencing.
None for applicant through V.C.

bearing
The present application for release of vehicle Scooty
No. DL-11 SH- 3081 on Superdari has been filed by the applicant.
Reply has been filed under the signature of HC Adesh Kumar wherein it is
submitted that there is no objection for the release of vehicle to the rightful owner only.
In view of the no objection of 10, oral arguments of Ld. Counsel for applicant are
dispensed with.
The Hon'ble High Court has observed in Manjit Singh V. State CRL. M.C.
4485/2013 and CRL. M.A. No. 16055/2013 decided on 10.09.2014 as follows:
"Vehicles"
1.
Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama; taking photographs of the vehicle; valuation report; and a security bond.
2.
The photographs of the vehicle should be attested and countersigned by the complainant,
accused as well as by the person to whom the custody is handed over.
3.
The production of the vehicle should not be insisted upon during the trial. The panchnama
and photographs alongwith the valuation report should sufficient for the purpose of evidence.
4.
Return of vehicles and permission for sale thereof should be general norm rather than the
exception.
In these circumstances the aforesaid vehicle be released to the rightful owner only subject
to satisfaction of the 10/ SHO about the following conditions:
1.
I0 shall prepare detailed panchnama mentioning the colour, appearance, Engine no.
Chassis No., registered owner and other necessary details of the vehicle:
2.
10 shall take the colour photographs of the vehicle from different angles and also of the
engine number and the chassis number of the vehicle.
3.
The photographs should be attested and counter signed by the complainant, accused and
rightful owner.
4.
10 shall get the vehicle valued from a proper valuer and shall take a valuation report in this
regard from the valuer.
5.
I0 shall take the security bond of appropriate value from the rightful owner, taking into
consideration the valuation report.
Copy of this order be sent to Ld. Counsel on his email ID and be also sent to the SHO PS
concerned for compliance. Order be also uploaded on the website of District Courts.

(Aakankha Vyas)
MM-05 (East)/KKD Court
Delhi/ 13.10.2020
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13.10.2020
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eFIR No.: 025796/20
PS: Krishna Nagar
U/s: 379 IPC

r
Ld. APP for the State is present through Video Conferencing.
None for applicant through V.C.

The present application for release of vehicle Motorcycle bearing
No. DL-13-SS 5327 on Superdari has been filed by the applicant.
Reply has been filed under the signature of HC Adesh Kumar wherein it is
submitted that there is no objection for the release of vehicle to the rightful owner only.
In view of the no objection of 10, oral arguments of Ld. Counsel for applicant are
dispensed with.
The Hon'ble High Court has observed in Manjit Singh V. State CRL. M.C.
4485/2013 and CRL. M.A. No. 16055/2013 decided on 10.09.2014 as follows:
"Vehicles"
Vehicles involved in an offence may be released to the rightful owner after preparing
1.
detailed panchnama; taking photographs of the vehicle; valuation report; and a security bond.
The photographs of the vehicle should be attested and countersigned by the complainant,
2.
accused as well as by the person to whom the custody is handed over.
The production of the vehicle should not be insisted upon during the trial. The panchnama
3.
and photographs alongwith the valuation report should sufficient for the purpose of evidence.
4.
Return of vehicles and permission for sale thereof should be general norm rather than the
exception.
In these circumstances the aforesaid vehicle be released to the rightful owner only subject
to satisfaction of the 10/ SHO about the following conditions:
1.
IO shall prepare detailed panchnama mentioning the colour, appearance, Engine no.
Chassis No., registered owner and other necessary details of the vehicle:
2.
I0 shall take the colour photographs of the vehicle from different angles and also of the
engine number and the chassis number of the vehicle.
3.
The photographs should be attested and counter signed by the complainant, accused and
rightful owner.
4.
10 shall get the vehicle valued from a proper valuer and shall take a valuation report in this
regard from the valuer.
5.
10 shall take the security bond of appropriate value from the rightful owner, taking into
consideration the valuation report.
Copy of this order be sent to Ld. Counsel on his email ID and be also sent to the SHO PS
concerned for compliance. Order he also uploaded on the website of District Courts.
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(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 13.10.2020
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STATE Vs. Raju @ Sripal
eFIR No.: 01/2020
PS: Krishna Nagar
U/s: 380/411/34 IPC
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13.10.2020
Present:- Ld. APP for the State is present through VC.
None for applicant through V.C.
Application perused. Reply of 10 perused, as per which
the accused has not been arrested in the present FIR, as on date.
Hence, the present application is being dismissed being premature.
Copy of this order be sent to Ld. CI on his email ID and
order be also uploaded on the website of District Courts.

Vyas)
MM-05 (East)/KKD Court
Delhi/ 13.10.2020

STATE Vs. Arun
EFIR No.: 000127/2020
PS: Krishna Nagar
U/s: 379/411/34 IPC

ra;t

13.10.2020
Present:-

Ld. APP for the State is present through VC.
Ld. Cl. Sh. Chetan Pal through V.C.
An application for grant of bail u/s 437 Cr.P.0 is moved on behalf of

accused Arun.
Bail application perused. Reply filed by 10 also perused.
Ld. Counsel for the accused has submitted that accused is in JC
since 05.08.2020. Ld. Cl. has further submitted that the accused has been falsely
implicated in the present case. Ld. Cl. has further submitted that due to lockdown,
accused lost his job and is now selling vegetables to win the bread for the family
consisting of his wife, two small children, a younger brother, two unmarried sisters
and old age father.
Ld. APP for the State has opposed the bail application of the
accused stating that the allegations are serious in nature and the stolen property
was recovered from the present accused and he can commit similar offence in
future.
Heard both the parties.
In the present case, the accused is in J/C since 05.08.2020. Case
property in the present case has already been recovered. As per the reply of 10,
charge sheet has been filed in the Court. Trial is likely to take time. Further, the
aspect of de-congestion of jails in light of Covid-19 pandemic is also a relevant
consideration. Keeping in view the facts and circumstances of the case, accused
is admitted to Court bail on furnishing of bail bond in the sum of Rs. 5,000/- with
one surety in the like amount subject to the conditions that :1.
Accused shall not indulge in similar offence as that of which he is the
accused.
2.
He will not try to tamper with the evidence and will not try to contact
the complainant during the pendency of the case.
Accordingly, bail application disposed off. Copy of this order be sent
to Ld. Counsel for accused on his email ID. Order be also uploaded on the
website of District Courts.
Vyas)
MM-05 (East)/KKD Court
Delhi/ 13.10.2020
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STATE Vs. Arun
EFIR No.: 000167/2020
PS: Krishna Nagar
U/s: 379/411/34 IPC
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13.10.2020
Present:-

Ld. APP for the State is present through VC.
Ld. Cl. Sh. Chetan Pal through V.C.
An application for grant of bail u/s 437 Cr.P.0 is moved on behalf of

accused Arun.
Bail application perused. Reply filed by 10 also perused.
Ld. Counsel for the accused has submitted that accused is in JC
since 05.08.2020. Ld. Cl. has further submitted that the accused has been falsely
implicated in the present case. Ld. Cl. has further submitted that due to lockdown,
accused lost his job and is now selling vegetables to win the bread for the family
consisting of his wife, two small children, a younger brother, two unmarried sisters
and old age father.
Ld. APP for the State has opposed the bail application of the
accused stating that the allegations are serious in nature and the stolen property
was recovered from the present accused and he can commit similar offence in
future.
Heard both the parties.
In the present case, the accused is in J/C since 05.08.2020. Case
property in the present case has already been recovered. As per the reply of 10,
charge sheet has been filed in the Court. Trial is likely to take time. Further, the
aspect of de-congestion of jails in light of Covid-19 pandemic is also a relevant
consideration. Keeping in view the facts and circumstances of the case, accused
is admitted to Court bail on furnishing of bail bond in the sum of Rs. 5,000/- with
one surety in the like amount subject to the conditions that :1.
Accused shall not indulge in similar offence as that of which he is the
accused.
2.
He will not try to tamper with the evidence and will not try to contact
the complainant during the pendency of the case.
Accordingly, bail application disposed off. Copy of this order be sent
to Ld. Counsel for accused on his email ID. Order be also uploaded on the
website of District Courts.
(AakanKSha Vyas)
MM-05 (East)/KKD Court
Delhi/ 13.10.2020

STATE Vs. Sohan Pal
FIR No.: 436/2020
PS: Krishna Nagar
U/s: 380/457/411/34 IPC

13.10.2020
Present:- Ld. APP for the State is present through VC.
None for applicant has joined through V.0 till 2:00PM.
Relist on 14.10.2020.

(Aakaiiksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 13.10.2020
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STATE Vs. Fahad Ansari
FIR No.: 019437/2020
PS: Krishna Nagar
U/s: 379 I PC
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13.10.2020
Present:- Ld. APP for the State is present through VC.
Ld. Cl. Ms. Priyanka Bhatia for applicant through V.C.
Application perused. Reply of 10 perused, as per which the
present case does not pertain to the territorial jurisdiction of this court.
Hence, the present application is dismissed for want of territorial
jurisdiction.
Copy of this order be sent to the Ld. Cl. for applicant on her
email ID. Order be also uploaded on the website of District Courts.

(Aakan1sha Vyas)
MM-05 (East)/KKD Court
Delhi/ 13.10.2020

STATE Vs. Kishan
FIR No.: 36/2020
PS: PIA
U/s: 392/411/34 IPC
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13.10.2020
Present:-

Ld. APP for the State is present through VC.
Ld. Cl. Sh. M. Yusuf for accused/applicant through V.C.
An application for grant of bail u/s 437 Cr.P.0 is moved on behalf of

accused Kishan.
Bail application perused. Reply filed by 10 also perused.
Ld. Counsel for the accused has submitted that the accused is in JC
since 19.09.2020. Ld. Cl. has also submitted that the accused has been falsely
implicated in the present case. Ld. Cl. has further submitted that accused is not a
previous convict. He has also submitted that investigation of the case has already
been completed.
Ld. APP for the State has opposed the bail application of the
accused stating that the allegations are serious in nature. He further submitted
that investigation of the present case is still pending and part of the looted
property has been recovered from the present accused.
Heard both the parties.
The allegations are serious in nature.
As per the FIR, on
11.02.2020, the complainant was made to sit in a car after luring him with lower
fare and on the way the offenders beat him and took away his mobile phone,
purse and ATM Card. Further, the offenders also obtained the PIN of the ATM
card from the complainant after threatening him and withdrew money using the
ATM Card and did shopping with the money. Keeping in view the nature of the
allegations of the complainant, there is every possibility that the accused might
threaten the complainant. Part of the stolen case property has been recovered
from the present accused which shows his strong link to the offence in question.
Further, as per the clarifications received from the 10, the gold chain purchased by
the accused persons by using the ATM Card of the complainant is yet to be
recovered. In view of the gravity of the allegations and the fact that investigation is
still pending, the present bail application of the accused is dismissed.
Accordingly, bail application disposed off. Copy of this order be sent to
Ld. Counsel for accused on his email ID.

(Aacan sha Vyas)
MM-05 (East)/KKD Court
Delhi/ 13.10.2020
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STATE Vs. Not known
FIR No.: 227/2020
PS: PIA
U/s: 279/337 IPC
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13.10.2020
Present:- Ld. APP for the State is present through VC.
None for applicant through V.C.
Application perused. Reply received from the concerned
PS, as per which the 10 is unable to file reply to the present
application, as he has tested positive for Covid-19.

10/SHO of PS: concerned is directed to file fresh reply on
21.10.2020.
Copy of this order be sent to Ld. Counsel for applicant
through email and order be uploaded on the website of District Courts.

(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 13.10.2020

STATE Vs. Zeesan Bhure
FIR No.: 95/05
PS: Krishna Nagar
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13.10.2020
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Present:- Ld. APP for the State is present through VC.
None for applicant through V.C.
The Ahlamd has informed the undersigned that the present
application does not mention the date of final disposal of the present
case, due to which the file cannot be summoned from the Record
Room. The Ahlmad has also informed the undersigned that he
contacted the Ld. CI for the applicant and the Ld. Cl. is also not aware
of the date of final disposal of the present case.
Accordingly, the present application is dismissed at this
stage with the liberty to the applicant to file fresh application with all
the relevant details.
Application accordingly, stands disposed off. Copy of this
order be sent to Ld. CI for applicant through email. Order be uploaded
on website of District Courts.

(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 13.10.2020
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13.10.2020.
Present:-

State Vs. Unknown
FIR No.: 275/2020
PS :PIA
U/s:279/337 IPC
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Ld. APP for the State is present through VC.
Ld. Cl. Sh. Manoj Yadav for applicant through V.C.

The present application for release of vehicle Bus bearing No.UP13BT1717 on
Superdari has been filed by the applicant.
Reply has been filed under the signature of PSI Yashpal wherein it is submitted
that there is no objection for the release of vehicle to the rightful owner only.
In view of the no objection of ICI, oral arguments of Ld. Counsel for applicant are
dispensed with.
The Hon'ble High Court has observed in Manjit Singh V. State CRL. M.C.
4485/2013 and CRL. M.A. No. 16055/2013 decided on 10.09.2014 as follows:
"Vehicles"
1.
Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama; taking photographs of the vehicle; valuation report; and a security bond.
2.
The photographs of the vehicle should be attested and countersigned by the complainant,
accused as well as by the person to whom the custody is handed over.
3.
The production of the vehicle should not be insisted upon during the trial. The panchnama
and photographs alongwith the valuation report should sufficient for the purpose of evidence.
4.
Return of vehicles and permission for sale thereof should be general norm rather than the
exception.
In these circumstances the aforesaid vehicle be released to the rightful owner only subject
to satisfaction of the 10/ SHO about the following conditions:
1.
That the mechanical inspection of the vehicle in question has been conducted and the
vehicle in question was insured on the date of the alleged accident .
2.
10 shall prepare detailed panchnama mentioning the colour, appearance, Engine no.
Chassis No., registered owner and other necessary details of the vehicle:
3.
I0 shall take the colour photographs of the vehicle from different angles and also of the
engine number and the chassis number of the vehicle.
4.
The photographs should be attested and counter signed by the complainant, accused and
rightful owner.
5.
I0 shall get the vehicle valued from a proper valuer and shall take a valuation report in this
regard from the valuer.
6.
I0 shall take the security bond of appropriate value from the rightful owner, taking into
consideration the valuation report.
Copy of this order be sent to Ld. Counsel on his email ID and be also sent to the SHO PS
concerned for compliance. Order be also uploaded on the website of District Courts.

(Aakasics a Vyas)
MM-05 (East)/KKD Court
Delhi/ 13.10.2020

